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Closinr dOwn of Kudia RellDery 

2158_ SHRI C. JANARDHANAN: 

SHRI SHIV KUMAR 
SHASTRI: 

Will the Minister of PETROLEtJ)C 
AND CHEMICALS be pleased to 
state: 

(a) whether the Haldia RefInery has 
shut down its operations; and 

(b) if so, the reason therefor and 
when the work is expected to be re-
started? 



177 WriU .. A""",,, AGRABAYANA 6, 1896 (8AKA) Wrinea AftI\O.,.. 178-

THE DEPUTY MINISTER IN THE 
MINISTRY. OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
(a) and ('b). The crude distillation unit 
of the fuel sector of the Haldia ReB'-
nery went on trial runs in the last 
week of August, 1974. After about 
four weeks of trials, the unit was shut 
down 11'5 pre-planned to take up the 
next phase of trials which include the 
trial runs of the Catalytic Reforming 
unit. These trials are expected to &,tart 
in the next few days. Mter the opera-
tions of the Catalytic Reforming unit 
are stabilized, the crude distillation 
unit would also 'be &,tarted and 
guarantee test runs of the crude dis-
tillation unit and reformer block units 
are planned to be carried out during 
the month of December, 1974. 

Accidents due to Sabotage or fallare 
of Railway staft 

2159. SHRI P. M. MEHTA: 

SHRI V. MAYAVAN: 

Will the MInister of RAILWAYS be 
pleased to state: 

(a) whether side collision between 
338 Down Gaya passenger train and 
Tower Wagon No. 819 at Burdwan 
etation of the Eastern Railway on 12th 
August, 1974 was due to the failure of 
the Railway staft; 

(b) whether some enquiry reports 
of the Railway accidents w hilfl. were 
submitted to the Central Govertunent 
have alleged either sabotage or failure 
of the Railway staft; and 

(c) if so, how many enquiry reports 
have revealed this fact and the action 
taken on each report? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a). Yes. 

(b) and (c). Presumbly the refe-
rence is to ·those accidents in which 
statutory inquiries were held by the 

officers of the Conunillsion of RallWII7 
Safety. Iil respect of such accidents,. 
which occurred during the period from 
1st January, 19'14 to 31st October, 
1974, reports of inquiriel have been-
received 1n 7 cases. While 5 of these 
cases were due to failure of railway 
staft', the other two were due to failure 
of penlons other than railway staff. 

Preliminary reports have also !been, 
received in 9 cases in which provi-
sional findings have been given. The 
provisional findings indicates that five 
of these cases were due to failure ot 
railway staft' and 3 due to failure of 
persons other than ra1!way sta1l'. The 
remaining case was due to tampering 
with the track by some unknown 
persons.. Apprehension of culprits in 
such cases is the responsibility of the 
State Government who have already 
been a ~~ . Wherever responsibi-
lity has been fixed on railway staft, 
suitable dis,ciplinary action is under 
progress. 

Repr_ntation from SamYukta Sada-
char Samlti, Gajarat 

2160. SHRI p. M. MEHTA: Will 
fhe Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a)rwhether Samyukta Sadacbar 
Samiti Gujarat had forwarded to Gov-
ernment a representation on the '5th 
August, 1974 regarding compliance of 
proviMons of the Companies Act, 1956 
by sO'me of the Companies, particularly 
those covered under the Miscellaneous 
Non-Banking Companies Reserve Bank 
Direction 1973 in Gujarat iSSued by 
the R.B.I. and the Ministry of Fin-
ance; 

(b) whether his Ministry had exs-
mined tile representation; and 

(c) if so, the action taken in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SBRI BEDA-
BRATA BARUA): (a). Yes, Sir. 




